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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD '--' '' -' '

(Special Original Jurisdiction)

FRIDAY, THE TWENTY THIRD DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUi"''

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

PRESENT

WRIT PETITION NOS: 31476 AN D 31477 oF 2012

W.P.No.31476 ot 2012

Between:

M/s. Pravesha tndustries Oy?lu 
-ajq, { cglOany incorporate under the Companies

nr^",T,?ifr yd,,#i,ffi er'l:*::.lr;?JHU#itl".3##l;tfu 
,

AND
.....PETITIONER

The Tahsildar, Jinnaram Mandal, Medak District, Andhra pradesh

....,RESPONDENT
Petition Under Articre 226 0t the constitution of rndia praying that in the

circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or direction more particurarry in the nature of
Arlandamus by decraring the contemprated action of the respondent through the
impugned Notice No. Cl1S4Bt12 dated .13.08.20 

12, as atbittary, illegal, without
jurisdiction and against to the provisions of Andhra pradesh Agricultural land

(conversion for Non-Agricu rturar purposes) Act, 2006 and the rures framed

thereunder, and against to Art. .14 of the Constitution of lndia.
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l.A.NO:1 OF 2012(WPMP NO: 401 480F 2012)

Petition Under Section 151 CPC praying that in the circumstances statedin

the affidavit filed in support of the petiti6n' the High Court may be pleased to

grant interim stay of a[ further proceedings contemprated by the respondent

herein through Notice No. Cl1548112 dated 13 08 2012' pending disposal of the

main writ Petition.

l.A.NO:1 oF 2021

Petition Under Section '1 51 CPC praying that in the circumstances stated in

the affidavit filed in suppoft 6f the petition' the High Court may be pleased to

permit the petitioner herein to add the proposed respondent viz ' The State of

Telangana represented by its Principal Secretary for Revenue, Secretariat

500063 as Respondent
Building, Burgula Ramakrishna Rao Bhavan' Hyderabad

No.2 in the tr,4ain writ Petition and consequently permit the Petitioner to

incorporate necessary changes by adding the Proposed Respondent/ Respondent

No.2 in cause title of the Writ Affidavit and Writ petition and in all the

miscellaneous petitions and in the affldavits supporting'

l.A.NO: 2 0F 2021

Petition Under Section 151 CPC praying that in the circumstances stated in

theaffidavitfiledinsupportofthepetition'theHighCourtmaybepleasedto

permit the petitioner herein to incorporate necessary changes by amending the

descriptionoftheRespondentinthecausetitleoftheWritAffidavitandWrit

petitionandinallthemiscellaneouspetitionsandintheaffidavitsSupporting

thereof as: The Tahsildar, Jinnaram tr'4andal' Sangareddy District (Formerly

l\,4edak District) Telangana State (Formerly Andhra Pradesh) instead of the

existing cause title.

Counsel for the Petitioner : SRI M'LAXMINARASIMHAM
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counser for the Respondents : 
:?l IJ[rflrTRttR REDDY,

W.P.No: 31477 0F 2012

Between:

r.A.NO: 10F 2012 WPMP. NO: 40156 OF 2012

lV/s. Pravesha lndustries private Ltd.,, A company incorporation under theuompanres Acr' 1956 Having 
,i15 

RegisteiLd ani"Ai#inrstrative offices At prot No.2lVla.itrivihar' Ameerpet' Hvderibao #i&"fird#i'tv its porver of Attornev Mr.runas tsarve, S/o. Mohan Barve, Aged if"riss i;L; ..pETtTtoNER
AND

The Tahsildar, Jinnaram A/andal, IVedak District, Andhra pradesh.

....,RESPONDENT
petition Under Articre 226 0f the constitution of rndia praying that in the

circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or direction more particurarry in the nature of
Mandamus by decraring the contemprated action of the Respondent through the
impugned Notice No. Cl1S4Bt12 dt. 13.8.2012 as arbitrary, illegal, without
jurisdiction and against to the provisions of Andhra pradesh Agricultural land
(conversion for non-agricultura I purpose) Act, 2006 and the rules framed
thereunder, and against to Art 14 of the Constitution of lndia.

Petition under Section 'r 51 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased stay of
all further proceedings contemplated by the Respondent herein through Notice
No. C/1548i12 dt. 13.8.2O12 pending disposal of the main writ petition.
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Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

permit the petitioner herein to add the proposed respondent viz-' The State of

Telangana represented by its Principal Secretary for Revenue' Secretariat

Building, Burgula Ramakrishna Rao Bhavan' Hyderabad 500063 as Respondent

No.2 in the Main Writ Petition ' and consequently permit the Petitioner to

incorporate necessary changes by adding the Proposed RespondenU Respondent

No.2 in cause title of the Writ Affidavit and Writ petition and in all the

miscellaneous petitions and in the affidavits supporting-

l.A.NO:1 OF 2021

t.A.NO :2OF 2021

description of the Respondent in the

petition and in all the miscellaneous

thereof as: The Tahsildar, Jinnaram

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

permit the petitioner herein to incorporate necessary changes by amending the

cause title of the Writ Affidavit and Writ

petitions and in the affidavits supporting

Mandal, Sangareddy District (Formerly

Medak District) Telangana State (Formerly Andhra Pradesh) instead of the

existing cause title.

Counsel for the Petitioner : SRI M'L'NARASIMHAM

Counsel for the Respondents : SRI K'MURALIDHAR REDDY'
GP FOR REVENUE

The Court made the following COMMON ORDER
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THE HON'BLE THE CHIEF'JUSTICE ALOK ARADHE

AND

THE HON ,BLE SRI JUSTICE J. SREE S RAO
WRIT PETITION Nos. 3L476 and 31477 of 2Ol2

COMMoNoRDER (Per the Hon'ble Si Justice J_ Sreeniuas Raol

These writ petitions are filed for the following reliel

,,...Is sue a
particurarry,J'lti.';1::.. "'", *::,j:;,IT;declaring the contemplated action of the

$:"ff iff ;;,,:"i:i-.1, #,", ":".j;-,,:1,ru*;without jurisdiction and against ,t_r" fro.ir"ror." o,Andhra pradesh Agricultuial talO lCorrr.rrion fo.non_agricultural purposes) Act, 20O6 and therules framed thereunder and against to Art 14 ofthe Constitution of India...,,

2. Heard Sri M.L.Narsimham, learned counsel for the
petitioner and Sri K.Muraiidhal Reddy, learned
Government pleader for Revenue appearing on behalf of
re spondent.

Learned counsel for the petitioner submits that the
petitioner is a company. incorporated under the
Companies Act, 1956 and 1S engaged ln manufacturing
and trading of packing materials of all types through its
units estabiished in Andhra pradesh. The petitioner
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company has purchased Ac !'93 cents of land through

registered sale dee d dated O1.' l2' 2OO4 io an auction' He

further submits that on ttre sard iand pdtitioner company

is not in due of any amor-l+ts^

3.1. He further submits that the Government of Andhra

Pradesh has repealed " the Andhra Pradesh Non-

Agricultural Lands Apgessment Act' 1963(Act' tr963 for

brevity) by Section !5 of A'P Agricultural (Conv-ersion for

Non-Agricutlulal- . PurPoses) Act, 20o6(Act, 2,Pq6 for

brevity) with a's4ving clause that ali outstanding arrears

shall be recovered from the individuals / institutions under

Act, 1963 as on the date of commencement of Act' 20O6
'i i

under Revenue Recovery Act' 1864'
)

things stood thus, resPondent ha's

notice dated 13 08'2O12'

No.C/ 15a8/ 12, d.irecting the petitioner con\pany to show

car.rse within fifteen(1 5) days of receipt of the notice as to

why the penalty along with the conversion fee should not

leviedforrrregulariandconversionfromAgricultureto

3.2 W$ile

impqgned

issued

bearing

Non-Agriculture PurPose

_.4:
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3.3 He further submits that the Act, 2O06 came into
force from 02 .O 7 .2006 and the same is not applicable to
the land, of petitioner company and that the impugned

13.o8.2012, is
notice issued by the respondent dated

without jurisddction. I
I

4. Learned Government pleader fairlv submits that the
impugned notice dated 13.Og.2o:12 issued by the
responddnt may be set aside and liberty may be granted to
the respondent to initiate the proceedings afresh, in the
event of ,:ecovery of dr..res, if any, in accordance with the
law.

5. In view of the above said submissions made by
learned Government pleader, without expressing any
opinion on merits of the case, the impugned notice dated
13.Oa.2012 issued by the respondent is set aSide.

However, liberty is granted to the respondent to initiate
proceedings airesh, in accordance with law, if so

aggrieved.

6. With the above directions, the writ petitions are

disposed o{ accordingly. No costs.
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ff5 a scQuel' miscellanedus pctitions' pending if any'

shall stand ciosed'' 
o..,rrol*?-#tt$

//TRUE coPY/r SECTIo lKttrcer. '/
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HIGH COURT

DATED:2310812024
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DgS NAT C\1
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COMMON ORDER

WP.Nos.31476 AND 31477 ot 2012

DISPOSING OF THE WRIT PETITIONS

WITHOUT COSTS.
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